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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): We are
at your disposal,

SHRI DINEN BHATTACHARYYA:
Tell us the quota fixed for Kerala,

SHRI SHYAMNANDAN MISHRA:
Why have the people, who have come
from Kerala in search of food, been
arrested?
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For the next three days, there will
be discussion on planning
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SHRI S, A, SHAMIM (Srinagar): I
had given notice of a motion regarding
discussion on the Indo-Pakistan agree-
ment, I would like to know the fate
of that, What has happened to that?
What have you decided?

SHRI INDRAJIT GUPTA (Alipore):
May 1 also make a submission on this
point? When the Business Advisory
Commitiee held 1ts last 1neeting, 1t
was not possible for it to anticipate
the developments that would take place
subsequently, In view of this agree-
ment being really a hustoric agree-
ment, I think some time, however
brief, even if it be an hour or so only,
should be found to give this House
an opportunity to express its approval
of this agreement....

SHRI PILOO MODY (Godhra): Or
disapproval,

SHRI INDRAJIT GUPTA: This is
something which is very necessary
from the national and international
point of view, It is very necessary that
the Parliament of India, having taken
into consideration this agreement,
should express a certain view repre-
senting the popular will of this coun-
try, I think, therefore, that some
time, however brief, should be found
for this.

(Bhagalpur): We support this, We
want this matter to be discussed. It
is an important and historic agreement
for the sub-continent, and we want to
discuss it, even if it be for a short
while,

SHRI AMRIT NAHATA (Barmer):
We shall be failing in our duty if we
did not discuss this agreement,

SHRI PILOO MODY: I oppose this
demand,

MR, SPEAKER: If hon, Members
want to discuss this, I cannot just turn
down what the House had decided ear-
lier, T shall eall a meeting of the Bu.
siness Advisory Committee and ask
that committee to allocate time for
this.

SHRI PILOO MODY: I shall argue
against it.

SHRI INDRAJIT GUPTA: When
would you be calling that meeting?
It has to fit in with the other meet-
ings which are already there,

MR. SPEAKER: Already, two meet-
ings are fixed for the evening, the
General Purposes Committee meeting
and one other, We have not been able
to fix this, because I did not know
that hon, Members would raise this
matter. So, tomorrow if you so want
we may call a meeting of the Busi-
ness Advisory Committee,

SHRI INDRAJIT GUPTA: How
could we raise it earlier? The agree-
ment was laid on the Table of the
House only yesterday,

MR, SPEAKER: If it is to be dis-
cussed, Government have to be infor-
med, and we have to allocate the time,
After all, it cannot be done suddeniy
like this.

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): You have sugges'ed a
meeling of the Business Advisory
Committce tomorrow, But I may
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bring to your kind notice and the
notice of the House that as already
intimated to this House, the External
Affairs Minister Shri Swaran Singh
will be I-aving tomorrow afternoon

or night, So, any discussion that you
may want would be possible only
tomorrow., .

SHRI INDRAJIT GUPTA: But the
Prime Minister is there,

SHRI K, RAGHU RAMAIAH: The
Prime Minister is here on the 3rd

sptember only, Since you were
calling a meeting of the Business Ad-
visory Committee, I thought that I
might just inform you so that you may
kindly decide when to hold the meet-
ing in the light of this,

MR, SPEAKER: If hon, Members
say that it could be had just for one
hour, I cannot believe it, Even if we
fix two hours I know that nobody is
going to stick to it, At least 4 hours
will be needed for it,

SHRI PILOO MODY: No discussion,

MR, SPEAKER: So, we have to find
enough time for it. In that case, hon,
Members will have to give up the dis-
cussion on planning,

SHRI SHYAMNANDAN MISHRA:
No, Sir,

SHRI MADHU LIMAYE: No dis-
cussion 1s necessary on planning, There
iz no planning,

SHRI SHYAMNANDAN MISHRA:

wre were two or three very vital

.bjects which we wanted to discuss,
Jne was the approach to the Fifth Five
Year Plan, and another was the no-
confidence molion, As regards the no-
confidence motion, since the Prime
Minister is going to leave the country
on the 3rd night itself, we have to
consider now in what way and on
what day this no-confidence motion
can be accommodated,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): There is no question of
accommodating it,
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SHRI SHYAMNANDAN MISHRA:
We had ientatively decided that we
would take it up on the 5th of next
month., But now since the Prime
Minister 1s taking away iwo days of
our valuable time, and she would not
be present with us in the House after
the 3rd September, with whom shall
we be discussing the no-confidence
motion?

MR. SPEAKER: Did you consull an
astrologer and ascertamn that that dav
is very auspicious for that?  Other-
wise, there were so many other days
available, The whole session was
available for that,

SHRI SHYAMNANDAN MISHRA:
This was decided in your presence
and under your chairmanship, Prob-
ably the astrologer couli ve the Chair!

SHRI PILOO MODY: At the meet-
ing, there was only one person pre-
sent who looked like an astrologer,

MR. SPEAKER: If there is any
auspicious star in this, you had better
ask what is the next auspicious star
for it. If it cannot be had this session,
he can have it in the next session when
an auspicious star will be favouring
him, other than the 5th of next month,

SHRI SHYAMNANDAN MISHRA:
Probably the Prime Mijnister’s stars
indicated that she should leave this
country on the 3rd,

SHRI BUTA SINGH (Rupar): You
were pleased to inform us about the
decision of the House about a call
attention, I have no desire to dis-
agree with the decision of the House,
but, as rightly pointed out by my hon,
friend, Shri Madhu Limaye, if things
like shooting down of agricultural
labourers and Harijan boys by the
police are happening in States which
are under President’s rule like Andhra
Pradesh (in East Godavari district),
you should find out some avenue at
least in this House, so that if the call
attention cannot be admitted or a
question cannot be admitted, the
Minister {n charge should make a state-
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ing méws; people have besn attacked;
they have been wounded, They are
on their death-bed, The Minister in
charge should make a statement =0
that we can at least know the latest
pasition,

MR, SPRAKER: You piease write
to me, I will ask the Minister to
come with a statement,

SHRI SYED AHMED AGA (Bara-
mulla). The agreement which has
been entered into between India and
Pakistan 1s a historic achievement
The Lok Sabha will not be doing
justice to 1t 1f 1t does not discuss it,
There may be other 1ssues before us,
but they are not so very important
As regards the no-confidence motion,
this has been comung all these years
and 1 have seen the fate of these
motions That can wait, but this can
not It 19 a historic achievement and
we should discuss 1t

SHRI PILOO MODY Achievement?
Thev should have done 1t a vear ago
Why dud they not do 1t a year ago?

RE ALLEGED PRINTING OF
POSTERS BY DAVP FOR DELHI

UNIVERSITY  STUDENTS UNION
ELECTIONS
oft g w2 79 (I9AT)  weme

gy, & grewr awrt g fs oo
a8 qma % wqata & & fafaew
merrEAd #REr ¥ fAuT F agER oAy
sifar odwa Afer w7
g &1 galm A oImoAmE &
g § Praw 377 % Arga AR
ferar a1

g gt 7 oot fawafaares ¥
o gfaN &N gTEEIE, WA
Tratary e sfed-faame afefed
% $ig ® AWM T fAToe e
9 ¥ freT gy gy @wy e
1791 LS—7

Ry § s ¥4 ¥R oAy
Wiwmﬂwtl

¥ wvr wmd ¥ fir 3 g v
TH I R W W TAE ¥
AT S74T W€ T &, soraifas o
N QW A, W F qmEvwE
¢ (vwwm)

9 31 wew B finees o &
TEET M TEE ) IW X gAw A
T TatEeT arw wifed-faunw afia-
fafe & g7 =i g & dwev wvar
¥7 1Y wrEr & feafra f6y or v
g & frdew wvam wear g fr
ag F gTegr ®Y A wfge )
WA I9Ea & FAI7 § | WET TF
AT AT FATT & Aw 0w fawedl 1T
WO AT} ) Ay qu IAfes
Igwar £ qf7 & faw gv ywT & w7
FaFT wuAT @ A w0 wm ¢ far
a7 FEE AT AT M@0 | (TrEOT)

ot wew fagrdt areddY (Twiferae)
wene W, W WEET ¥ ISEAT
wTgAT §, A€ T WEA FwvAd ¥
ot gafga & WlT age & A | W@
st qiffeam & St GwwET g9 8,
39 9 oF qfT AT #7997 &y 0,
afew oo Y wER & W@t Ad
T ws aefom dn ¥ i &
N g vEa fEaa g, 37 W ey
w1 fet wpare SuenRe A@ FTET AT
THT F G THW W T | W Y
¥ ag www W fey ez w1
g6l 97 | 99 ¥ @AW W fgdr
U N B a9 fgll & wEarQ
N ¥ afgrar



